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INTRODUCnON

U the Chainnanofdie Joint Coniinittee on Offices of Profit, having bee 
by the Committee to present the Report on their behalf, present this Eigh 
tiK Committee.

2. The nnttm  covered by the Report were considered by the Joint Cc 
Offices of Profit at their sittings held on 4 December, 2002,27 March, 20 
2003, 13 August, 2003 and 18 December, 2003. The Minutes of the sittings 
the ^ofonmAuttlLAppeHdices II to VI.

3. The Committee examined the composition, character, functions, < 
Committees/Commissi<m constituted by the Union^State Governments and 
ments and allowances payable to their members and non-of!icial Members 
to considering whether holders of the offices of these bodies would incui 
cation imder Article 102 of the Constitution of India.

4. The detailed Mormation regarding the composition, character, fiincti* 
ments and allowances payable to the members of these bodies was fiimii 
concerned Union/State Governments. The Committee wish to express tiie 
the Union/State Governments for furnishing the information desired by th 
tee.

5. The Conmittee considered and adopted diis Report at their sittii 
7 Januaiy,2004. (Appendix-VlO

6. The observations/recofBmeadations of the Committee in respect of 4 
considered by dtem are given in the respective chapters of this report

N ew D elhi; VIRENDRA
7 Jamuuy, 2004 C
17 Pausa, 1925 (Saka) Joint Committee on Offices

(V)



CHAPTER-I

REPORT

APPOINTMENT OF MEMBERS OF PARLIAMENT AS PART-Tf ME 
MEMBERS OF THE SPACE COMMISSION

A proposal fr«n Department of Space regarding appointment of Members of 
Paritameiit(Dr. K. Kasturirangan, M.P. and Dr. Bimal Jalan, M.P., Members of Rajya 
S ^ a ) ,  as Members of the Space CcHnmisston was received through Rajya Sabha 
Secretariat (U.O. Note No. RSS 12(l>2003-Coord. dated 18th November, 2003].

1.2 The Joint Committee on Offices of Profit bad examined the Space Commission 
earlier and recommended in their Eleventh Report (in the year 1974 - Sth Lok Sabha) 
that the membership of the Commission ought not to be exempt from disqualification. 
The matter has been re-examined by the Joint Commiaee on Offices of Profit in the 
li^ t of the present scope and executive, financial and legislative functions of the 
Space C<»nmission.

1.3 The details regarding constitution of Space Commission, its function and 
other related details as furnished by the DeparbnentofSpacc(O.M.No. 12/5/5/2003-
I dated 25 November, 2003) are as follows:—

A. The Space Commission was set up by a Resolution of Government of India, 
(Cabinet Secretariat) No. 83/1/1/72-CF dated 1.6.1972 with fiiU executive and 
ftiso financial powers. The Space Commission is reconstituted at the end of 
each calendar yMT and also whenever there is any change in the incumbent 
6f the monbers, with the approval of Minister in charge of the Department of 
Space.

B. The Space Commission is responsible:

(a) for formulating AepoiicyoftfteDepoitmentofSpacefortheconsideration 
and apfwoval of the Prime Minister.

(b) for preparing the budget of the Department of Space for each financial 
year and getting it approved by Government; and

(c) for the Implementation of Government's policy in all matters concerning 
outer Space.

Within the limitk of the budget provision, approved by Parliament, the 
Commission has the powers of the Government of India, both 
admmistrative am) financial, for carrying out tiie work of the Department 
ofSpace.
The Commission has power to frame its own rules of procedures.



C The Coimnittee consists of fiiH-time and part-time members. It has been stated 
that there is no classification of Members ofthe Space Commission as ofRcials 
and non-officials.

D. Dr. K. Kasturirangan and Dr. Bimal Jalan, Members, Rajya Sabha are proposed 
to be appointed as part-dme members of the Space Commission. Appointment/ 
removal of Members of the Space Commission is done wife tiie approval of 
the Minister-in-charge of the Department of Space.

E The Department of Space have stated that Part-time members of the Space 
Commission are paid Travelltng Allowance and Daily Allowance as atfoitssible, 
at tiie highest rate entitled for Grade-I Officer of the Central Govt, whenever 
they are required to attend the meetings of the Space CommissitHi, away from 
die station of their residence.

F. The following type of cases, inter-alia are brought before the Commission:—
(0 Proposals for l^isiation or promulgation of rules and orders in the exercise 

of statutory powers conferred on the Department.

(ii) Budget proposals.
(iiO Proposals for acceptance of any rules and procedures which involve 

si^ificant devi^ons fiom the normal niles and procedures of Government
1.4 The Joint Committee on Offices of Profit considered die matter at their sitting 

held on 18 December, 2003. (APPENDK-VI)

1.5 The Committee observe that the Members of Parliament (Dr. K. 
Kasturiran^n and Dr. Bimal Jalan, Members of Rajya Sabha) who are proposed to 
be appointed as part-time membersoftheSpaceCommission will be paid Travelling 
Allowance and Daily Allowances admissible, at the highest rate entitled for 
Grade-1 Officer of the Central Govt, whenever they are required to attend the 
meetings of the Space Commission, away from the station of their residence. The 
allowances to be provided to them arc covered under Compensatory Allowance as 
defined in Clause 2 (a) of Parliament (Prevention of Disqualification) Act, 1959. As 
regards functions of the Space Commission, the Committee note that the Space 
Commission is responsible among others for preparing the budget of the Department 
of Space and for the implementation of Government's policy in all matters concerning 
outer Space. As stated in the resolution regarding Constitution of the Space 
Commission, it has full executive and financial powers. It also has legislative 
functions in promulgating rules and orders. Thus, the functions of the Space 
Commission are administrative, flnancial and legislative in nature.

1.6 One of the criteria adopted by the Committee for deciding the question as to 
which of the offices should disqualify and which should not disqualify a person for 
being chosen as and for being a Member of Parliament is whether the body in which 
an Office is held exercises executive, legislative, judicial and financial powers and if 
the reply is in affirmative then the office in question will entail disqualification. 
Since the Space Commission exercises executive, legislative and financial powers, 
the Committee feel that the proposed appointment of Members of Parliament



(Dr. K. Kaslurirangan and Dr. BimalJalan, MembereofRajya Sabha) as part-time 
Members of the Space Commission appear to entail disqualification for being chosen 
as, or for being  a  Member ofParliament as already recommended in their Eleventh 
Report (5th Lok Sabha).



CHAFTER-n

NOMINATIONOFMEMBERSOFPARLIAMENTTOTHESTATE LEVEL 
VIGILANCE AND MONITORING COMMnTEE AND DISTRICT LEVEL 

VIGILANCE AND MONITORING COMMITTEES IN RAJASTHAN
The Govt of Rajasthan sent a proposal for nomination of Members of Parliament 

to the State Level Vigilance and Monitoring Committee, Rajasthan to be constituted 
under Scheduled Castes and Scheduled Tribes (ft-evention of Atrocities) Rules, 1995. 
In this connection, the Government of Rajasthan (Department of Parliamentary Affairs) 
furnished the following inform^on:—

1. Name ofthe Committee, Board 
Council, etc.

State Level Vigilance and Monitoring 
Committee.

2. Names of Act, Resolutions, Rules etc. Scheduled Castes and Scheduled Tribes 
under which Constituted (Prevention of Atrocities) Act, 1995.

3. Term of office of members

4. Salary, travelling allowances, etc.

5. Composition of the Committee Board, 
Council etc.

Till they are Oie members of RajyaSabha 
and the Lok Sabha.

The Members are not being nominated 
on the offices of Profits. Therefore, 
facilities available to them as the 
Members of Parliament will continue as 
usual.
The Committee will be a h i^  powered 
committee comprising of maximum 25 
Members in the following manner:—
I. Chief Minister/Administration 

Chairman
Z Home Minister, Finance Minister and 

Welfare Minister— Members
3. Members of Parliament and Members 

of State Legislative Assembly 
belonging to Scheduled Castes and 
Scheduled Tribes — Members

4. Chief Secretary, Home Secretary, 
Director General of Police, Director/ 
Deputy Director of National 
Scheduled Tribes Commission — 
Members



d Mode of appointment of the Members 
to the Committee, Council, Board etc.

7. QuaJific^ion for membership/ 
Chairmanship in the Committee 
Board, Council etc.

ST Functions and Powers of the 
Committee, Council Board etc.

5. Secretary in-charge of welfare and 
development of Scheduled Castes 
and Scheduled Tribes—Convenor.

Under the provision of Scheduled 
Castes/Scheduled Tribes (I^evention of 
Atrocities) Act, 1995;State Government 
has the right to appoint/remove the 
Members of the Committee*
As per the provision of Scheduled 
Castes and Tribes (Prevention of 
Atrocities) Act, 1995.
Implementation of the provisions of Uie 
State Level Vigilance and Monitoring 
Committee Act; to provide relief and 
Rehabilitation facilities to the affected 
and other issues related to them; 
prosecution under the provisions of the 
Act; to consider the role of various 
officers and agencies responsible for the 
implementation of the provisions of the 
Act and various reports received by the 
State Government
Under die said Act, the main function of 
the Committee is of monitoring at State 
Level

2.2 The Committee considered the matter at their sitting held on 4.12.2002 and 27 
March, 2003. (Appendix^II & III)* The Committee noted that the salarŷ  travelling 
allowance etc., payable to die nonH>fficial members (including Members of Parliament) 
of the State Level Vigilance and Monitoring Committee were as per the facilities which 
were being available to them as Members of Parliament The Committee noted that the 
functions of the said Committee were to implement the provisions of the State Level 
Vigilance and MoniKning Committee Act; to provide relief and rehabilitation facilities 
to the affected and other issues related to them; prosecution under the provisions of 
the Act; to consider the role of various officers and agencies responsible for the 
implementation of the provisions of the Act and various reports received by the State 
Government. The Committee observed that the functions of the Committee were 
executive and fmancial in nature. The Committee, however, felt at their sitting held on 
27 March, 2003 that it was not clear whether the role and functions of the State level 
Vigilaoce and Monitoring Committee were restricted miy to the case  ̂relating to 
Scheduled Castes and Scheduled Tribes or extended to all the cases.

2.3 In the meantime, the Government of Rajasthan forwarded proposal for 
nomination of Members of Parliament to the District Level Vigilance and Monitoring 
Committees.



2.4 Section 21 (v) of the Scheduled Castes and Scheduled Tribes (Prevention of 
Atrocities} Act, 1989 provides for setting up ofCominittees«tjSuch appropriate levels 
as the State Government might think ftt to assist the Government in formulation or 
impfementation of such measures. The rules framed by the Central Government in 
pursuance of this Act, viz. Scheduled Castes «id Scheduled Tribes (Prevention of 
Atrocities) Rules, 1995, provide fornomination of Members of Parliament to the State 
Level Vigilance and Monitoring Committee md District Level Vigilance and Monitoring 
Committees. Rule of die Scheduled Castes and Scheduled Tribes (Prevention of 
Atrocities) Rules, I^S  provides for constitution of State Level Vigilance and Monitoring 
Committee to review die implementation of the provisions of the Scheduled Castes 
and Scheduled Tribes (Prevention of Atrocities) Act, 19S9, relief and rehabilitation 
fiKilities [vovided to die victims and odier matters connected therewith, prosecution 
of cases under dw Act, role of different officers/agencies responstbie for implementing 
the provisions of the Act and various reports received by the State Government. Rule 
17 provides for constituticm of District Level Vigilance and Monitoring Committee.

2.5 The matter Vvas aj^n considered by die Joint Committee on Offices of Profit at
(Hdr sitting heldoit (Aptwndix^V).

2.6TheComniittMMMtiui( (he State L«vcl Vigilance and Monitoring Committee 
-«ad District Level V%jbMKc and Moalloring Committee are proposed to be coast^ted 
la pursttanceof thcSchediiM Castes and Scheduled Tribes (PrevtntkM of Atrocities) 
Rules, 1995 framed by Government in terms of the provisions of the Scheduled 
Castes and S d^uled  Tribes (Prevention of Atrocities) Act, 1989. Tfce Committee 
•iao note that the Memben of these Committees would get TA/DA and other facilities 
as admissible to Members of ParllamenL Since these nomimtions are covered by the 
provisions of the Rules framed by the Central CovemmMt in pursuance of the Act 
pasted by Parliament, the Cooireittee feel that the nomination of non-oflldal racmben 
(inclading Members of Parttaaient) to the proposed State Level VigilaDCe and 
Monttorie(Coniiiktec««dDiatrkt Lcvd Vi|^taBcc«Ml McmHorli^ComHrtttccs in 
liiJiSthBa do act ippMr to attract (fiKprnMcalioii,



NOMINATION OF MEMBERSOFPARLIAMENTTOTHEZILAMAHILA 
SAHAYATASAMITISOFTIffiDISTRICTSOFRAJASTHAN

CHAFIEW n

A proposal has been received from ihe Gov«nment of Rajasthan for nomiiudon 
of Members of Parliament to the Zila Mabila Sahayata Samitis of the Districts of 
Raja^dian. As the proposal was not accompanied by relevant details  ̂die Government 
of Rajasthan were requested to furnish the same. The Rajasthan Government 
inter-alia infbnned (letterNo. F19( )WDA/Stat/ZMSSa002/l gOSO doted 30.12.2002— 
Appendix-I) that the remuneration payable to the non-official Chaiiman/memben of 
the Samitis had not been decided.

3.2 Since the R^asthan Government had not givM any mformation regarding 
remuneration payable to the non-official Chatiman and Members of the Samitis, and 
remuneratkm being one of liie oiteria to determine whe&ar the moabership could be 
construed as an "Offices of Profit", ti»ey were requested to fUreish furdier infonnatioii. 
The information furnished by them point-wise (tetter dated 22.3.2003) is as under):—

Information sought

1. Please specify clearly whether the role 
ofthe Zita Mahila Sahayata Samiti is 
advisory or executive or judicial or 
iegisiative in nature.

1 Are the recontmendations or decisions 
of the Samitis binding in ntture?

3. Please specify the official meml>ers 
and non-ofificiat members in the 
Swnjtis.

It has been stated (hat question of 
remuneration has not him  decided. 
Remunertfion is one the criteria 
which determines whether 
membership of Samitis could be

The nabne of proposed Mahila Sahayata 
Samitis is of a^isory and executive 
nature. These Samitis are being 
constituted to lie^ women in need of 
care and protection and to provide then 
social, l^at or financial supp<Mt in their 
dignified rehabilitation.
The Samitis would detennine suitable 
actkm in the interest of the victim women 
and would direct the concerned 
agoicies to take apfKt>priate measure in 
the matter.
District Collector, CJM, Superinteodcnt 
of Police, Joint Director, Social W e l^  
DiqMUlment, D WDA will b« the official 
members and rost will be in the categoty 
of the non-official memb^.
No remuneration is to i)e paid to any 
Member of tfie Committee fbr fimction^ 
as Member of the Committee. Therefore, 
it may not be c(»strued as "Office of 
Profit".



Information sou^t Reply

construed as an "Office of Profit". 
This information is a prerequisite to 
enable the Committee on Offices of 
Profit to consider the matter regaining 
the membership of MPs in Zila Mahila 
Sahayata Samitis. Government of 
Rajasthan are, therefore, requested to 
furnish details in this regard immediately.

5. It has been stated that the functions 
of the Samiti are;—
(i) to take action against physical, 

mental, ethical, social, sexual 
character, financial or any kind of 
exploitation with the women, girl 
and women's representatives,

(ii) arrangements for rehabilitation, 
arrangements of short period 
accommodation, food security, 
education, financial assistance 
etc., and

(iii) legal assistance.
Are not the functions spelt out above 
executive in nature?

6. What would be the role of non- 
official member of a Samitt in taking 
executive actions cited above?

The functions are of advisory and 
executive nature.

The Committee will delibmte on various 
aspects of the case and will decide about 
the suitable measure which may need to 
be taken in the interest of the victim 
(women). Based on the decision of the 
Committee, the District Collector will take 
necessary action in providing 
assistance/support in favour of the 
victim. Since public representatives and 
non-officiais are close to public their 
advice and experience in Ae matter will 
help in bringing sensitivity & human 
approach to such decisions and actions.

3.3 The Joint Comm ittee on Offices of Profit considered the matter at their sitting 
heJd on 30 May, 2003 (Appendix-IV). The Committee noted from the information 
furnished by the Government of Rajasthan that no remuneration would be paid to any 
member of the Comm ittee fw ̂ nctioning as a member of the Committee. The Committee 
also noted that the functions of the Samitis were to help women in need of care and



protection and to provide ttiem social, I^al or financial support. The Ctmimittee further 
observed Aat the fimctions of the Samitis involved taking action on cases of exploitation, 
violence and discrimination against women, girl child and woman’s representatives, 
making arrangements for rehabilitation; short period accommodation, food, security, 
education, financial assistance etc. for women/girl child victims providing legal 
assistance and dealing with policy matters to strengthen the position and solve 
problems of women of the district. The Committee felt that it was not certain fix>m the 
information furnished by the Rajasthan Government whether the functions of the 
Samitis were executive or advisory in nature. The Committee, therefore, decided to 
seek further clarification from die State Government of Rajasthan in that regard.

3.4 The Government of Rajasthan (Department of Women & Child Development) 
intheirresponse(letterNo.F19( )WDP/Slat/ZMSS«002/123172) dated 14.11.2003 slated 
as follows:-—

"Zi la Mah ila Sahayata Sam itis are being constituted under the Chainnanship 
of the respective District Collectors. It is therefore expected that he would 
guide the Samiti in taking suitable decision which could be implemented at 
the district level to mitigate the sufferings of the victims. Besides it would be 
his responsibility to see that the decisions of the Samiti get implemented. 
However, there may be certain directions which the Samiti may like to record 
as long-term measure for rehabilitation of the victim. These directions could 
be of advisory nature depending upon the circumstances afflicting the woman 
concerned.
Hie Committee would also review the status of decisions taken by it from 
lime to time. Thus a pressure for implementation of du;isions would constantly 
be there.
The Zila Mahila Sahayata Samiti, however, will be the best Judge to see that 
in which case its decision will be mandatory and in which case the decisions 
would be of advisory nature.
The Samiti may, wherever required, provide legal advice to the victom or to 
the agency concerned. In this case the member having legal knowledge may 
guide the Committee or the Committee may arrange legal advisory to assist 
the victim.
As far as financial assistance is concerned the Samiti, keeping the conditions 
of the victim in view, may decide about the nature and quantumof immediate 
financial assistance which the District Collector could provide or arrange to 
provide. But in view ofthe long-term perspective, Samiti may make suitable 
recommendations to the State Government/District Adminis&ration to arrange 
the fmancial assistance and suitable support.
Actual disbursement or payment of the money will, however, be done throu^ 
the established channel or as per the directions of the District Magistrate, as 
the case may be."

3.5 The Joint Committee on Offices of Profit again considered the matter at their 
sitting held on 18.12.2003. (Appendix-VI)



' \' 3.6'W v e 0 j | j |^ ^  JiiCl(9iM «f.lb« 'SiaUM
;#oiil ti».=jyiw<d a»d:'tO;'proviaf :thf»

n «  C ip 'iM t^  m ^-  
'4hAt BO jpaid to any BvnlMir of Uie i^ attb  for
faactioMiBg ms a Moaibcr of tkc Saaitti. The Coaaiiliac olM«rv« the 
ftiBCtioa* of tte Samitis arc aM niy aad execattve la aaiare asd the S a a ^  
esjoy fiaancial powers at th^ dedde aboat the aatore aad qaaatam of Saaadal 
asaiitaBce to be provided to tiM vidiai*. Althoa^ foiag ftrfctiy by the criteria 
laid dowa Iqf tbe COmaiittec ia the post, the aoaiaatloB of Meaibers to the 
Saaiitis coaid be regarded at attractlag dlsqaailficatioat yet after soaie 
deliberatioB the Committee ftel tint for propaer Inpleaaestatioa, of Woaien 
weilare prograiaiuĉ  It is csseatlal to associate Menbers of ParUaaieBt with 
the workiag of sach Samitis. Tbe Coaimittee also feel that Meaibers of 
ParliaBieBt beiag the represeatatives of the people caa play a very aseftti aad 
coastmetive role io this respect aad they shoald aot be deprived of their 
■BCBibershlp of sach bodies parefy oa techaical coB$ideratioas» The CoaiBiittce 
Bote that they had talcca a siaiilar staad in r^ rd  to ao«iaatioB of a Meaibcr 
of PariiaaieBt as Director of Himachal Pradesh Ex-Serviceaaea CorporatioB, 
Siiab (1st Report, 10th Lok Sabha). The Coaimittce therefore, reeonmead 
that wHMtflicial members (iacladiBg Members of ParliameBt, if aomiaated) 
of the Zita Mahila Sahayata Samitis of the Districts of Rajasthaa might be 
exempted from disqnalificatioB for beiog chosea as, or for iMiag a Member of 
Parliameat

Sd/-
HewD ^  VIRENDRA KUMAR

7 January, 2004 Chairmtm.
17 Pausa, 1925 {Saka) Joint Committee on Offices c / Profit.



APPENMX-I 

(Kiok pare 3.1 ofOi^MK^m)

GOVERNMENTOF RAJASTHAN 
Women and Child Dey^c^nM^

2, Jal PMti, Gandhi >iagv, J a i ^  "

No.F19( )WDA/Stat7ZMSS/2(KQ/ttOSQ Dated 30 Dec.. 2002

To
Sh.A3bokB«twani.
Uftd«-Secretary 
LokSabhaSeoctariit, 
ParUameot House Arniexe, 
New Dehi-110001

Sub.:- Joint Committee on Oflk<s of R>(^ ( l i & ^ t h  Lok SiM»)— 
AktowJ for noaiiiatioo ofMtmbeta of

Ref.:- YourletterNo.21/l4/4/2002/Cfld^l7E>BGcmbcr,2002.

Si;
With reference to the above 1 am <tirected to eocktte berewidi the mfoirmatiori*i M 

desired, This may also be infonned that the separate tetter ip tfiia conBectkm has 
already been ad<hiessed to the Secretary General. Lok S«bh» v«fe this otRoe letter 
No.F19()WDA/Stat/ZMS&2002/1806Sdated27.l2.2002.

ScV-
(JafdithCbuKlra)

Director cum Deputy Secretary

*AraiexiiFe
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ANNEXURE

(i) Act, Rule or order under which 
the Samilis have been constituted 
(copies to be enclosed).

(ii) Composition of the Samilis (number • 
of ofTiciais and non-ofHcials and 
whether Chairman and Secretary 
are officials or non-offkials). Please 
state specifically the position 
regarding nomination of MPs.

(iii) The terms of office of the Chairman/ 
members of the Samitis.

(iv) The remuneration payable to the 
non-officia) Chainnan/membeis of 
the Samitis including pay, traveiimg 
aliowance, daily allowance, compen* 
satory allowance, sitting fee, etc. 
(Actual rates of payment may be 
specified).

(v) Mode of appointment/removal 
of Chairman/members.

(vi) Qualifications for memba^ip/ 
Chairmanship.

(vii) Functions and powers of the 
Samilis (Detailed functitms stating 
ihter-alia whether they perform 
executive, legislative, or judicial 
functions and whether they have 
financial powers) may be given.

(viii) Capital structure, shareholding, 
annual turnover of the Company 
etc. in case the body is a public 
undertaking.

The constitution of Zila Mahila 
Sahayata Samitis^ fiviipeciflc pfiipose 
and is not covered uiiiler any 
Act or Rules. The Zila Mahila Sahayata 
Samitis are being constituted as per the 
decision of the Government and orders 
in this regard wiM be issued after the 
apjwval of Hon’ble Speaker of the Lok 
Sabha in regard to Hon’ble M.P.s.
The list is enclosed at Annexure-A

This is permanent committee and no 
tenure is fixed for any member.
Not decided.

As per the nature of committ^ no 
conditions for r n ^ a l  ofCtnirniatt 
is the District Collector and fte Members 
of the Samiti has been prescribed.
Membership as per list.

The proposed ftmctions of the 
committee shat! be as per Annexure-B

Does not relates to Zita Mahila Sahayata 
Samitis.

12



The list of the Members of the proposed ZiJa Mahila Sahayata Samitis is as
ANNEXURE-A

follows;-
1. District Collector - Chairman
2 CJM(Chief Judicial Magistrate) - Member
3. M.P. - Member
4. MLAs - Member

5, Zila n^mukh - Member

6 Superintendent of Police - Member
7. Joini Director, SWD - Member

& Senior and experi«iced legal advisor 
(selection by Chairman)

- Member

9. 3 NGOs (devoted for women) 
representatives (selection by Chairman)

- Member

10. Psychiatrist - Member
II. Superintendent of Jail - MembCT
12. Project Director, DWDA - Member



t*: • ■
The juiisdictKMi of the Zila Midiila Sahitytt* Samiti will be as follows:-^

or any kind of eiqiWlltio^ viekiic 
child and woman^rq;iresentattve.

2. Ananggments ftffit hatailtfon, management ofshort period accommodation. 
food,seciiri^,educrton><inwfiatM|!ii|iiy^ fa-iwoBica/i^cfaadvktinis.

3. L^al Assistance.
4. PotkymatteR,streng;diening the position and solving the prt^tems of women 

of the disctrict

5. Zila MahiiaSah^ataS«niti should not remain limited to an agreement but 
strict action should be taken against the culprto.

The WorfciBfr^yftem oftbe meetiac of tkeZia MabU* S«b«y»ta Samiti
I. The sittings of the Zila Mahila Sahayata Samiti could be held at ̂ e  District 

Headquarters or in the ̂ strict of at a place decided by the chairman.

Z If the M«nber of Pariiament or any member of Legisbtive Assembly of the 
district is a minister then dw meetotg would be presided over by tiie honourable 
Minister.

3. The concerned CtafepiB pf the F m eh^^  S«ni^ the Chainnatt of the 
Municipality and ihe siANdiviskiiM̂  offlctfof fte Area to which the case is 
brought before the ^isiieipality/municipal council and the sub-division 
belongs should be die ̂ )ecial invitees in the meeting.

4. The officers ofdte concerned Departmott should specially be invited to the 
meeting.

5. The meeting ofthe Zila Mahila Sahqmili 
in each mtHith. There date should be wide piMicity so that woman/giri child 
victims would know about the veooe and the date of the sitting where their 
ctees would be heard.

i m i i

6i The minntes of the proceedings of the sitting of Ae Zila Mahila Samiti will be 
issued by the Member Secretary and ensured strict action should be taken 
immediately on it

7. A copy of the sthiutes md the action taken report of the sitting of the 
committee would be forwarded to Director, Department of women and child 
welfare i^ addition to the concerned departments and members.
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8. A permanent register for the sittings of Ztia Mthila Sahayata Samiti would be 
maintained in which details of each sitting of the Samiti would be recorded.

9. Member Secretary will send the information regarding Zila Mahila Sahayata 
Samiti in a prescribed proforma regularly on montiily basis by the prescribed 
date.

10. information about Ziia Mahila Sahayata Samiti should be given to District 
Board and Panchayat Samiti and in the sittings of th({ village Panchayat and 
Ward/village sabha and cases of women and girl should be discusscd.

11. Information about action taken must be given to beneficiary.

12. Complaint box should be arranged f<N‘ complaints and every citizen has the 
right to drop the complaint letter in this complaint box. Complaints so received 
should be discussed during the meeting of the committee.

Dbposal of eases pertaining to women in sub-divisional headquarters
1. All cases pertaining to women girls should be discussed as a permanent 

agenda point during the meeting of public Grievances and vigilance committee 
conMituted at present at sub-divisional level in the chairtnanship of sub* 
Divisional officw.

2. The concerned sub-divisional ofHcer should t^ e  immediate action in the 
cases pertaining to women and girls and provide all possible help to the 
victims.

3. The child Development Project officer ofdie concerned area and Development 
officer of Ae Pancljiayat Samiti should take immedtate action in the cases 
pertaining t6 womot/gkl and provide them all possible help.
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APPENDDUI
{Vkk para 22 of Chapter II)

EXTRACT OF THE MINUTES OF THE TWENTY FIRSTSITTINGOFTHE JOINT 
COMMITTEE ON OFF1CESOFPROF1T(2002-2003)

The Committee sat on Wednesday, 4 December, 2002 from 1500 to 1530 hours in 
Chainnan’s Room No. 129, First Floor, ParliametJt House Annexe, New Delhi.

PRESENT

Shri Virendra Kumar—Chairman
M embeks

Lok Sabha
2. Shri Moinul Hassan
3. Shri K.A. Sangtam
4. Shri Kharabela Swain

5. Shri Nitotpal Basu
Rajya Sabha

SeCRETARlAT

1. Shri Ram Autar Ram — Joint Secretary
2. ShriA.K.Sin^ — PCPI
3. Shri Ashok Balwani — Under Secreteay

At the outset, the Chairman welcomed the Members of the Committee. Thereafter, 
the Committee took up for consider^ion die following MemcMVida:—

•* ** **

MEM(»IANDUM N0.39

Nominatlofi of Hoo’Ue Members of Parliament to the State Level i p l
Mooitoiii^ Committee, Rajasthan

The Committee noted that Ae Sdny, payable to the
non-ofHcial members (including Members of of tile State Level Vigilance
and Monitoring Comm ittec as per the £aciitties which were being available to them at 
present as Members of Parliament.
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The Committee also noted that the functions of the said Committee were to 
implement the-i»ovisions of the State Level Vigilance and Monitoring Committee Act; 
to provide relief and rehabilitation fwilittes to the affected and other issues related to 
diem; prosecution under the {Hovtsions of the Act,; to consider die role of various 
officers and agencies responsible for the implementation of the provisions of the Act 
and various reports received by the State Government. As such« the functions of the 
Committee were executive and financial in nature.

In view of, the above, die Oxnmittee recommended that the nm-offkial m^bers 
(including Members of Parliament) of (he State Level Vigilance Committee might not be 
exempted from disqualification for being chosen as, or fw being a Member (^Parliament 

«• *« *»

The Committee then adjourned
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APPEJSIHX-ni

(Vide p#ra 2.2 of Chapter-II)
MINUTES OF-mETWENTY THIRD SITTING OF THE X)[KrCOMMITTEE ON

OFFICES OF PROFIT

(THIRTEENTH LOK SABHA)

The Comminee sat on Thursday, 27 March, 2003 from 1200 to 1230 hours in 
Chairman’s Room No. 129. First iFtoor, Parliament House Annexe, New Delhi.

PRESENT
ShriVirendra Kumar — Chqvman

'S3. Shri Moinul Hassari
4. Shri K. A. Sangtam
5. ^riKunwarSarvaraj Singh

6. Shri Kharabeta Swain
7. Shrimati Kumudini Pstnaik

I, SiuiArLouisMattifi. — £>epufySeerek:^ . ;

2. Ai 9te a M ^  ite CKAWnan Mt Mdniri^ oftfiie Comm itteê  ThereaAer,

, 3.' 
CHAiTERt

CHAm RlI

CHAPrERlil 

CHAPTER IV

Nomiaarton df Membcia of 
Sia^C M iim itfe^ob  Piidfii
( P ^ n

non-
kol Ousfees

Vigilancft and imasAan.

Punjab State Wiodiousing Corporation, Chandigarii. 
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Ute Committee ccmsidered and apfxvved the Chapters i, II and [V mentioned 
^ v e .  As regards Chapter in, the Committee feh that furtherctarifkatkm was necessary 
as indicated in the succeeding para and decided to omit this Chapter fnmi this report 
Thereafter, die Committee adopted the draft Sixth Rqx>rt and autlKvised tiie Chaimian 
to present the same to PariianmiL

4. As regards Chifler-II], nomination of Members of Pariiamotttothe State Level 
Vigilance and Monitoring Committee, Rajasthan, the Committee feh that it was not 
clear whether the scope of the ftmctions of State Level Vigilance and Monitoring 
Committee was restricted only to ̂  eases relating to Scheduled Castes and Sdieduted 
Tribes or extended to all die cases. The Committee decided that further clarification 
m i^t be sought fnxn die Govonment of Rajasthan m this regard.

The Committee then at^oumed
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APPENIMX-IV

(Vide para 3.3 of Chapter-Ill)
EXTRACT OF THE MINUTES OF THE TWENTY FOURTH SITTING OF 

THE JOINT COMMITTEE ON OFFICES OF PROFIT
(THIRTEENTH LOK SABHA)

The Committee sat on Friday, 30 May, 2003 from 1200 to 1230 hours in 
Chunnan's Room No. 129, First Floor, Parliament House Annexe, New Delhi.

PRESENT 
Shri Virendra Kumar—Chairman

M embers

Lok Sabha
2 Shri Nand Kumar Sin^ Chmihan
3. Shri G. Putta Swamy Gowda

4. Shri G.Ganga Reddy
5. Shri K.A. Sangtam
6. Shri Kunwar Sarvarej Sin^
7. Shri Khar^la Swain

8. Shrimati Kumudini Patnaik

Rajya Sabha
9. Shri Nilotpal Basu

10. Dr. M.N. Das

Sgcketajuat

1. ShriS.K.Shro
2. Shri A. Loutsi Matin ^
3. ShriAshokBalwani — Undersecretary

2. At ̂  outset, the Chaiiman welcmned the Members of the Committee. Thereafter, 
the Cwtimittee took up Memoranda No. 43 to 45 one by one for consideration;— 

«* • •  * •
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Nofliimition of IVkmbtn Pkrtnmeiit to tbc Zila Mahite Sah«y«ts Ssmiti of the
Districts of Rajastban>

4(i) The Committee then took up for consideratSon Memcwamharj No. 44 regarding 
nominaticnofMembeTSof Parliament to the Zila Mahiia Sahayata Saroiti of the Districts 
of Raj^han. The Committee noted from infbrmalion fumi^ed by the Government of 
Rajasthan that no remuneration would be paid to any member of the Committee for 
functioning as a member of the Committee. According to infonnation received from tfic 
Government of Rajasthan the functions of the Samiti were adviswy and executive in 
nature. The Samitis were to help women in need of cfue and protection and to (H'ovide 
th«n social, legal <»- financial sup îort The Cwnmitteeiuitherobserved that the fiinctions 
of the Samiti involved taking action on cases of exploitation, violence and discrimination 
against women, gvl child and woman’s representatives; making arrangemeius for 
rehabilitation: short period accommodation, food, security, education, financial 
assistance etc. for women/girt child victims providing legal assistance and dealing 
with policy matters to strengthen the position and solve problems of women of the 
district.

(ii) The Committee felt that it was not certain fr<«n the information furnished by the 
Rajasthan Government whether the functions of the Samitis were executive or advisory 
in nature. The Committee, therefwe, decided to seek further clarification frcwn the State 
Government of Rajasthan in this regard.

•* «« *• •*

The Committee then adjourned
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APPENIMX-V

(f^ p a ra  2.5 of Ch: )̂ter-II)

EXTRACT OF THE MINUTES OF THE TWENTY FIFTH SrmNG OF THEIOINT 
COMMiriEE ON OFFICES OF PRORT

(THIRTEENTH LOK SAmU)
The Committee sat on Wednesday, i 3 August, 2003 from ISOO to 1S30 hours m 

ChainnaR's Room No. 129, First Fkior, Pariiamrat House Annexe, New D ^ i.
PRESENT

ShriVtreodra Kumar — Chairman
HmsBMS

Lok Sabha

Z Shri K.A. Sangtam
3. Shri Kharabela Swain

Rq^Sabfia
4. Dr. M.N. Das
5. Shri Eduardo Fateiro

SECRErARiAT

1. Shri A. Louts Martin — Deputy Secretary
2. ShriA^)dcBalwani — Undersecretary

2. At the outset, the Chairman welcomed the Members to the sitting of the 
Committee. Th««after, the Committee took the draft Seventh Report for consideration 
and adopted the same widiout any modification. Theieaiter. tfie Committee wlhorizBd 
the Chairman to i«sent the same to Parliament.

• •  * •  • •  * •

Thereafter,the Conun ttteetookupMEMOiUNDUMI«^47ra9(dligNemaMiai 
of Members of Parliament to the (i) State Level Vigilance and Momlonag Connittee, 
Rajasthan and(ii) District Level Vigilance and Monitoring Conmuttees, The
Committee noted that these C om m its had been constituted ta pdnuaaoe of the 
Scheduled Castes and Schedules Tribes (Prevention of Atrocities) Rules, 1995 fraowd 
by Government in terms of the provisions of the Scheduled Castes ani Schecfa^ 
Tribes (Prevention of Atrocities) Act, 1989. The Cwnmittee also noted fiiii the Men^ert 
of these Comm ittees would get TA/DA and otfier facilities as admissH^ to Moirim
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of Parliament. The Committee observed that since these nominations were covered by 
provisions of the Rules framed by the Central Government in pursuance of the Act 
passed by f^iament. the nomination of non-official members (including Members of 
Parliament) to State Level Vigilance and Monitoring Committee and District Level 
Vigilance and Monitoring Committees did not appear to attract disqual ification.

The Commiltee then adjourned
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APPENDIX-VI 
(Vide psias 1.4 and 3.S of Chaptet I and lit)

MrNirreSOFmTtt/Ehm'SEVENTH SiTmWOFTHEXMm'COMMTrTEE
ON OFRCES OF PROFIT

(THIRTEENTH LOK SABHA)
The Ccmmittee sat oft Thui9d»y, 18 December, 2003 from t JOOto I530houts in 

Chainnan's Room No. 129, First Flow. Parliameot Mouse Annexe, New Delhi.

PRESENT
SitftVnrnbaKaitRar — Otoirmtot

M o o m  ^

Lok SAho
2. ShriNand Kumar Sin^Chauiun
3. SsriG.Ganga Reddy
4. Siri Kharabela Swain
5. Sl»i K. A. SangW

R i ^ S a b k a

tit Dr.M.N.Das

ŜIETAMAT .

1. Shri A.{jemtsMar^ — Director
2. SbriAshokBtfwani — Undersecretary

2. At tke outset, the Chainnati welcomed the Members to the sitting of the 
Committee.

3. Thmafter, tiie Committee tooK constderatipn MEMORA^UM IW. 49
regarding the pftfposed appointmeia of Dr. K. Kasturiraigaio and Dr. -Bimal Jalan, 
Members, R ^ a  ̂ bha, as Members of the Space Commissipn. The Committee noted 
that the allowances to be provided to Dr. K. Kasturirangafl and Dr. Bimaj(7alan were 
covered under Compensatory Altowance as defined in Chnise 2(a) of Parliament 
(Prevention ofDis<lu^fication)A<^ !959.Th*Conmiitl^ftiitherm>t^llHttthBSi^ 
0»nnifesi<»i also noted, that they had exm in^ the Space Comretssion eartigr also and 
recommended(t Repoi% 5th. L<A Sabha)d)attheMCTbersh^ ofC(vnmissionou^t
n6t to be exempt from disquaiifkation. Since« die Space Commission is a body having

24 . * i



Mknsustntive, financial m l i^isladve fiuKtioits» IheConimitilMdecidi^ lD m  
thitf dw Members of Pariiam^ if at^inted as Membos of die SpaM CMimission 
m i^  not be exonpted firom disqualification fiM-being chosen as, or beii% A Mqnber of 
ParUameot

4. Thereafter, the Committee took up fw ccntsideradon the M£MORANDUM.Nol 
SO regarding nomination of Members Pailiatncnt u> the Zila M Aita Sahaya^ Saml& of 
the Districtsof Rajasthan. The main functions of die Samitisaivtttheipwotn^inne^ 
of care and protection and to provide them socta], legal or financia! $tq)p^ in their 
dignified rehabilitation. The Committee noted that no remuneration would be paid to 
any member of the Samitis for functioning as a Member of the Samiti. The Committee 
obiwrved that tfie functions of the Samitis were advisory and executive in nature and 
the Samitis enjoyed fmanciai powers as they dicide a b ^  the natujv and < îamum of 
financial assistance to be provided to the victims. Althou^, going strictly by the 
oiteria laid down by the Committee in the past  ̂the nomination of M emb^ to the 
Saoutis could be regarded as attfacting disf^tficaiion yet afVo* wtfie deliberation the 
Commits felt that for premier impicnwntBtionofWom«nwdf«re programme, itwii^ 
essential to associate Members <^Parli|nwnt w ^  the working of ̂  tdch Samitis. It 
was emphasized dutt Meinbns of Parliament being the representati vea of the people 
could play a very useful and constructive rote in promotion die social welftre Of 
woricers and they should n<tt be deprived of their metnbenhi|i'Qf such bodies purely 
on technical omsiderations. The Committee abo noted ifaat^y had taken a smitar 
stand in regard to nomination of a Member of Parliament as Oiiector of Hhnachai 
Pradesh EX'Servicemen CtHpcraticm, Simla(lst Report, lOdi Lok Sriiha).

The Committee therefiwe decided to recommend that n«M>fficial members 
(including Members ofParliment, tfn<miaitMi) of the Zila MbIuIb Saha^vta Samitis of 
the Districts of Rajasthan mi£jit be exonfsed’f i ^  disqualificatint fbr be^choscQ ti, 
or for bemg a Member of Parlianent

The Committee then ad^omied.
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APPENDIX-Vli
MINUTES OF THE TWENTY EiGHTH SITTING OF THEX)INT COMMITTEE ON

OFFICK OF PROFIT

(THIRTEENTH LOK SABHA)
The Committee sat on Wednesday, 7 January, 2004 from 1400 to 1430 hours in 

Chairman’s Room No. 129, First Floor. Parliament House Annexe, New Delhi.
PRESENT

Shri Virendra Kumar — Chairman
M embers

Lok Sabha

2 Shri Nand Kumar Sin^Chauhan . .

3. ShriK.A.Sangtam
4. Shri Kunwar Sarvai^ Sin^
5. Shri Kharabeia Swain
6. Smt. Kumudini Patnaik

Rajya Sabha
7. ShriNtlotpalBasu

^CltETAiUAT

1. airi A. Louis Martin — Director
2. ShriAshokBalwani — Undersecretary

2. At the outset, the Chairman welcomed the Members to the sitting of the 
Committee. Thereafter, the Committee took up the draft Eighth Report for considerttticm 
and adopted die same without any modific^ion. Thereafter, the Committee audtorized 
the Chairman to present the same to Parliament

3. The C<Mnmittee also placed on record their appreci«ion of the valuable assistance 
in their work rendered to them by the staff and officers tended to the Committee.

The Committee then adjourned.

MGiPMRND—4577LS—15.01.2004.
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